
An Act further to amend the Indian Coinage Act, 
1906, for- certain purposes. 

WHEREAS iL is expedient further to amend the Indian 
Coinage Act, 1906, for certain purposes hereinaftel. ap- 

pearing; It is hereby enacted as follows :- 
1. This Act may be called the Indian Coinage (Amend- shorttiue; 

ment) Act, 1924. 

2. I n  clause (b) of sub-section (1)  of section 15 of the Arnendme~lt of 
section 16, Aet ' lgo6. Indian Coinage Act, 1906 (hereinafter referred to as the said J T I O ~  looe. 

Act), for the words " notwithstanding anything contained in 
this ~ c t  or in any Act hereby repealed, but subject ' l  the fol- 
lowing shall be substituted, namely : - 

'' subject only to the provisions of section 16A and". 

3. After section 15 of the said Act the following section rnsertionofnev 
section 15-4 in 

shall be inserted, namely : - A G ~  111 of 1906. 

" 15A. ~otwit11stalldiLg anything contained iq section 12, ,Pnozny call 

section 13, section 14 or section 15, the Governor General in 
Council may, by notification in the Gazette of India, call in,  

I 

with effect from such date as inay be specified in the notifi- 
cation, any coin, of whatever date or denomination, referred 

.I I 
to in  any of those sections, other than the rupee and half-rupee 
1-eferred to in sub-section (1) of section 12, and on :mcl from 1 

l 

a the date so specified such coin shall cen.se to be a legal tender 
save at  a Government currency office : i 

! 
i 

Provided that such coin shall coniir~ue to be a legal tender ! 
also a t  Government keasuries until the expiry of such further 
period, not being less than twelve months, as ille Governor 

! 

j 
General' in Council may fix by the notification." 
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